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COURT-I 
 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 

IA No. 663 of 2019 in  
APPEAL No. 170 of 2019 

 
Dated :  07th May, 2019 
 
Present:  Hon’ble Mrs. Justice Manjula Chellur, Chairperson  

Hon’ble Mr. S.D. Dubey, Technical Member 
 

Indian Railways 
Represented by West Central Railways 

In the matter of: 

 

 ...Appellant(s) 

Vs.    
Jaipur Vidyut Vitaran Nigam Limited & Anr.  

 

 ...Respondent(s) 
 
Counsel for the Appellant(s) : Mr. M.G. Ramachandran, Sr.Adv. 

Mr. Pulkit Agrwal 
Ms. Anushree Bardhan 
Mr. Shubham Arya 

Counsel for the Appellant(s) : ----- 
 

ORDER 
 IA No. 663 of 2019 

(Application for urgent listing) 
 

 We have heard learned senior counsel for the applicant/appellant.   
 

For the reasons set out in the application, IA No. 663 of 2019 filed by the 
applicant/appellant is allowed and disposed of accordingly.. 

 
 APPEAL No. 170 of 2019 

 

 List the matter on 13-05-2019.  
 
 
 
    (S. D. Dubey)                          (Justice Manjula Chellur) 
Technical Member                                      Chairperson 
Pr/vt 


